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MR. SPEAKER: I would say that 
ihe discussion need not be kept con-
lined to just one incident. When the 
question is taken up, Shri Madhu 
Limaye C'an highlight one tlhin,g, and 
some other Member may highlight 
somet'hing elge and so on. so, we 
-can take up for discussion all these 
.atrocities together. 
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12.11 hrs. 

MA TTER UNDER RULE 377 RE. 
AIR's "TODAY IN PARLIAMENT" 

SHRl GADILINGANA GOWD 
(Kurnool): I rise to seek the leave 

of the House under rule 225 for 
moving a motion of breach of privilege 
against the Director-General of All 
India Ibldio. On the 4th of this 
month. in a broadc'ust ur.'.:r tllP title 
'Today in I'arLa:nent', the CUI<Unedta-
10r said as follows: 

"For the rest of the day the 
Lok gabha continued general dis-
cussion on the Iblilway Budget. 
The discussion now seems to have 
reached the stage when Members 
have little to say.". 

As you are aware, the suggestion of 
'the Business Advisory Committee al-
lotting 12 hours tor the railway bud-
1ret had been accepted by this House. 

By the ehd. df the sitting on the lst 
March, only 4 'hours·and, 2 minutes 
had been exihausted, and about 8 
hours still remained. The emphasis 
on the words 'have little to say' is 
really an insinuation against the Mem-
bers of the House. T1mt means that 
the Members had been discussing 
points not worth mentioning. 

This was what the commentator 
actually broadcast: 

"For the rest of the day the 
Lok Sabha continued general 
discussion on the Railway Budget. 
The discussion now seems to hllve 
reached the stage when Members 
have little to say. Mr. George 
Fernandes of the SSP, however, 
was able to make a point or two 
which needs to be mentioned .... 

On that particular day, about 11 
Members includin,g myself participat-
ed in the debate and all of us had 
made some points, some of national 
interest and some of 10&1 interest. 
Therefore, to say that only Shri 
George Fernandes was able to make 
any point worth mentioning is rea'ly 
a serious reflection on the capacity 
and performllnce of the Mem:bers of 
this House. I take very strong objec-
tion to it. I could have understood 
a private or,ganisation or a newspaper 
announcing like that, but it is a Gov-
ernment organisation which hils 
done it. Being a Government or-
ganisation it should have been more 
cautious and impartial. That a Gov-
ernment organistaion should Ilnnounce 
like that is really a very serious thing. 

I would appeal to the Members not 
to treat this as a party matter but to 
grant me leave to move this motion. 

MR. SPEAKER: There is nothing' 
like Il motion here. It is only under 
rule 377 that he has made a state-
ment. 

SHRl NAMBIAR ('nruchirappelll): 
The names of all the Members eou'd 
have been mentioned. 
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SHRI HEM BARUA (Mangaldai): Mardl.. The parton objected to 
'Today in Pw-liament' progl'8mlme is under:-
a commentary. Could it !be possible 
for the commentator within the course 
of ten minutes to mention all the 
names? 

MR. SPEAKER: It is not a question 
of mentioning. He need not mention. 
The objection is to the statement that 
except. one Member, the others made 
no points worth mentioning. If he 
had not mentioned any names, then 
hon. Members would be very happy; 
the objection is to thlit portion where 
It has been said that ten Members 
made speeches with points not worth 
mentioning. It is not that every 
name should be mentioned. I think 
that would be impossble also. But 
to say that only one Member made 
a point and that the speeches of others 
were useless is something which 
offends the whole House. 

SHRI HEM BARUA: The commen-
11ator did not say like that. 

SHRI H. N. MUKERJEE (Calcutta 
North East): There is no point in 
spending much time over this. Should 
this be prolonged? 

SHRI HEM: BARUA: Where is the 
motion? 

MR. SPEAKER: There is no ques-
tiOn of any motion. The hon. Mem-
ber has made a statement, and now 
the hon. Minister would make a 
statement on it. There is nothing 
more to be done about it. 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
K. K. SHAH): I wish to assure the 
House thBt there was no intention to 
cast any reflection on the House 
and it any such impression is convey-
ed I wish to convey my sincere re-
grets of the DIrector-General. AlI-
India Radio. 

The script, porti<m of which has 
been objected to, was written by an 
eminent Journalist covering the pro-
ceedlJlig\J M Parliament dated the 4th 

'For the rest of the day the 
Lok Sabha continued general dis-
cussdon on the Railway Budget. 
The discusion now seems to have 
reached the stage when Members 
have little to say. Mr. Geol'ge 
Fernandes of the SSP, however. 
was a'ble to m'ake a point or two 
whioh needs to be mentioned.' 

'Today in Parliament' is not an 
objective presentation. It is a com-
mentary. Judged from the conrext 
in which the observati<m is objected 
to, it is submitted that no privilege 
is invoLved. What the commentator 
wanted to my was that the discUS-
siOn having been held for quite some 
time a stage seemed to have been re-
ached when Members had little new 
to say. The omission of the word 
'new' was unfortunate and is regret-
ted. As stated above, there was no 
intention to cast reflection On the 
Members. The House is requested to 
take into consideration the ract that 
the commentator has to hear the pro-
ceedings for the who'e day and has 
to condense the entire proceedings in 
a commentary of 10 minutes. 

SHR/I 'SIURENDRANATH DWIVE-
DY (Kendrapara): Of both the 
Houses. 

SHRI K. K. SHAH: Taking into' 
considemtion the pressure 'at which 
he has to wOl'k the House is request-
ed to accept the regrets. 

SHRI SURENDRANATH DWIVE-
DY: There is nothmg to regret. 

SHRI GADILINGANA GWOD rose-

MR. SPEAKER: Let us not continue 
this. We have a debate on a much 
more important matter like defence. 

SHRI D. C. SHAlll4A (GurdaB-
pur): I like the commentary; it is 
very ob;Ie<:tl.ve. 
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SHRI GADILINGANA GOWD: In 
view of the re,rets ..... sed by the 
hon. Minister, I am not pressing my 
motlOlL 

SHRI SURENDRANATH DWIVE-
DY: Was 1bere any privilege motion? 
The Kember .. ya that he has moved 
a motion.. 

MR. SPmAKER: There is no motion. 
He had raised the matter under rule 
377. He is not pressin, even that 
~ e !be is nwHed with what 
the bon. Member hal said. 

SHRI H. N. MUKlIlIUD: Is it not 
necessary for us in Parliament to 
make it clear that we do not mind 
in a commentary of parliamentary 
prooeedings any expression of views 
in reprd to our work? I personally 
never hear this radio commentary 
and I do not wish to hear it. nor do 
I think that I would miss much if I 
do not hear it. But the point is that 
if in a commentary there is no <!ritic-
ism then it is not a commentary. So, 
why shOUld we object to criticism? 

MR. SPEAKER.: The newspapers 
also make criticisms. We cannot 
help it. 

SHRI HEM BARUA: 
commentary and I like it. -
12.1'7 hi'll. 

hear the 

·DEMANDS FOR GRANTS 1968-69-
C:ontd. 

MJl'IISTRY OF DEnNCE-Contd. 

MR. SPEAKER: The House will now 
take up further consideration and 
V'Dttnc on the ~ ~ for Qnlnt. 
under the control of the Ministry of 
Defence. 

to Pakistan and th.inCs like that. 
Now, ·here is an opportunlt)o to J'ld8e 
those issues. If I have to admit 
the calling-attention-notices on the 
same subject which we are c:UscusaiDi 
now, it would be dift\cult. Therefore, 
I have disallowed 80me of the call-
ing..attention-notices pertainilli to 
matters of defence. 

~ ~  ftmo (~) : ~~ t, 100 
~~ "" ~  !fir ~ ~  IIitt 
~~~  
MR. sPEAKER: Hon. Members can 

refer to these mratters during the 
course of the discussion. Particularly 
when the Demands are under dis-
cussion, this Is the most appropriate 
time when hon. MeID'hers can discUss 
the important points. Now, Shri G. 
S. Dhillon may continue his speech. 

SHRI HEM BARUA (Mal1lJ&ldai): 
May I seek one clari1k8tiOll frGm 
YOU? You will aUow Members to 
participate in the dlBcussloD. 011 the 
Demands relating to the Defence 
Ministry. But then there are Mem-
bers who are not going to participate 
in the debate but who have tabled 
C'alling-attention-notlces ... 

SHRl UMANATH (Pudukkottai): 
They may be passed on to the n~
ter. ~ 

SHRI HEM BARUA: Will those 
Members also be allowed? 

MR. sPEAKER: I cannot allow all 
the five hundred odd Membera to 

. participate. Whoever partieipates 
must raise these points. How can I 
~  all the five hundred odd Mem-
bers? That is not within my power. 

SHRI S. M. BANERJEE (Kanpur): 
Let us frame a questionnaire and 
send it to the Minister. 

SHRI SHEO NARAIN (Buti): Let 
him ret it typed. We shall all Itra 
it. 

I have received a number of e.wna- SHRI G. S. DHILLON (Taran 
attention-DOItIees on ~ . pl&tters Taran) : I mentioned yesterday t~t 
such as 1he supply of N'tcD taJIkB we had leamt certain. lessons after 
~ fd eded ~t f t  •• ec ec m e dd ~t n n t t e President: -----------
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